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I )»ve  explained, we have made 
arrangements which a n  not subject 
to what Pakistan will do. On our 
own if we are satisfied that ft should 
be done, then we make the payment, 
and adjustments of course, is subject 
to the claims being verified. There 
would be an account between us and 
Pakistan, and as a result of that, we 
have been able to do that. There-
fore, rather than giving any interim 
payment, etc., we do it on our own 
and in many cases we give the full 
claim.

Shri Ajtt Singh Sarhadi: May I
know that by taking these idemnity 
bonds we accept the claims as a 
general policy?

Shri S. K. Patll: It has been a
general policy in respect of claims 
registered by the original prescribed 
dates.

Shri A aar Harraai: The hon
Minister has pointed out that certain 
formalities have to be fulfilled before 
the payment is made. May 1 know 
how much time is taken for joing 
through the formalities9

Shri 8. K. Patil: The special pro-
cedure for transfer is this The
transferee post office was to send to 
the transferring post ofilce the list in 
quadruplicate giving complete parti-
culars of the accounts and certificates 
required to be transferred for verifi-
cation, etc. On the receipt of copies 
of accounts and certificates, it will be 
treated as transferred We cannot lay 
down any time; it has got to be 
verified and two Governments are 
interested in it. Naturally it u<kes 
time. You cannot lay down that
within a particular lime it has to be
done. Therefore, in order to circum-
vent that, we have issued the other 
instructions, ets* on our own by the 
indemnity bond, etc. We take a 
reasonable risk in doing that, but it 
has got to be taken, because (be 
money has to be paid.
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Will the Minister of Pood and Agri-
culture be pleased to state:

(a l  w h eth er  term s o f  p u rch a se  o f  
B u rm ese  r ice  h a ve  been  settled  b y  
the G ov ern m en t;

( b )  i f  so, th e  natu re o f  settlem en t 
rea ch ed ;

(c) whether any delegation went to 
Burma to negotiate in this respect;

( d )  i f  so, the number of officials 
w h o  w en t there, and

(e • the expenditure incurred in this 
regard9

The Minister of Pood aad Agrieal- 
tare (Shri A. P. fate): (a) and (b) 
A contract was signed on the llth 
June, 1959 with the Government of 
Burma for the purchase of 8*5 lakh 
tons of nee m 1959 Of this quantity 
*•5 lakh tons are to be raw rice at 
£38 per ton F.O.B. and 1 lakh tans 
■ r e  to be full boiled rice at £W -l*-0 
per ton F.O.B.

(c) Yea, Sir.
(d) Three.
(e) About Rs. 8,100.
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S M  Wa<N  SaifiB*; These had been
a jCNOtmet with the Burma Govern-
ment about the purchase of nee in 
some previous year How does this 
contract now entered into differ in 
terms from the previous one’

Star! A. NT. Thomas: it does not 
differ in terms; it is part of the long-
term agreement entered in May, 1956 
As a condition of that agreement, 
Burma had to supply 2 million tons 
ot rice over a period of S yean The 
prices of rice to be supplied for 1989 
and I960 were not fixed at that time 
when the agreement was entered into 
It was for the purpose of fixing the 
prices that the delegation went there

Shri Sadhan Oopta: May I know 
whether other countries have been 
approached for the purchase of nee at 
better prices and if so, what are the 
names of those countries’

Shri A. M. Thomas: No other coun-
tries have been approached

Shri C. D. Paade: Is it a fact that 
in previous years when India pur-
chased nee from Burma, it was at a 
certain price, that Burma sold nee at 
cheaper rates to the Soviet Union and 
the Soviet Union sold it to India at 
the same price7 May I know whether 
it is a fact that there is discrepency 
between the prices offered by India 
and Russia9

Shri A. M. Thomas: I think my hon 
friend is referring to the transaction 
we entered into sometime m 1957 
That related only to a small quantity 
Russia purchased some quantity and 
tor the very same price it was trans-
ferred to us, because Russia did not 
want that nee. With regard to the 
pnees, I do not think there was much 
difference

8hrtaaat» Malda Ahmed: It is 
reported that similar rice deals were 
settled with Pakistan and Ceylon at 
tberate o f £32 per too; then, may I 
know the reasons why our Govern-
ment are paying a higher price than 
what other countries have paid*

Shri A. t  fain; 1 doubt the 
correctness of the statement that 
Pakistan has paid at £33 In fact, we 
have not paid higher price than any 
other country

Shri Tyagk Is the price of thin nee 
adjusted m instalments of heavy loans 
which Burma owes to rnrffr, as 
instalments fall due, or is the pries 
paid m cash7

Shri A. P. Jala: It is paid in cash 
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Shri Aasar: May I know how much 
quantity wa* received by us from 
Burma out of our total order 
with them*

Shri A. M. Than*: In 1966, the
contract was to supply 3 lakhs 
We have received 2,81,235 tons. In 
1957 the contract was for 5 lakhs tons 
and we got the entire quantity In 
1966, out of 6 lakhs tons contracted, 
we have received only 3,72,843

Shri S. B. Rtanlaamy: May I know 
whether at any stage of the negotia-
tions, the delegation suggested that 
the price of rice has to be adjusted 
against the dues which Burma owes 
to us?
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U ri A. ML Thomas: That too fanned 
part at the negotiations carried on long 
before, but It was not negotiated «  
port of the agreement.

Shri fa flm  Gapta: Is the Govern-
ment aware that China thia year has 
had a very huge surplus of nee and 
if so, why no approach was made to 
China to eee if rice could be got at 
cheaper price?

8hri A. P. Iain: China offered some 
nee, hut it was at a price higher than 
the price paid to Burma

Shri feartilm Alva: When this ts a 
Government to Government trans-
action, may I know whether any 
private party entered into this trans-
action or whether any brokerage was 
paid to any private party or w as there 
any claim by any private party’

Shri A. P. Jain: No private party 
entered into this transaction No 
private party had anything to do with 
it

Shri Danuai: In these purchases, 
may I know whether any negotiations 
for barter deal were made?

Shri A  P. Jala: There is no question 
of barter deal This was an agree-
ment entered into several years ago 
Under that agreement, certain quanti-
ties have to be imported every year 
for five years So the unport this year 
is part of the old agreement

Travel Agents Association of India

•5ft. Shri Bam Krishan Gupta: Will 
the Minister of Transport and Com- 
■umieatioaa be pleased to state:

(a) whether it is a fact that the 
Committee of the Travel Agents Asso-
ciation of India at its session held at 
Mussoone during the last week of 
April, 1859 urged the Government to 
reconsider their decision on the reduc-
tion of the basic allowance lor Indians 
visiting foreign countries; and

(b) if so, whether the Government 
have acceded to their demand?

TM lIttM M retBM t tetitelCWtotay 
el Transport afcd fsnortathstlna 
(Shri Baj Bahadur): (a) and <b). Yes. 
The Travel Agents Association at Its 
session held at Mussoori* during the 
last week of April passed a Resolution 
requesting the Government to recon-
sider their decision regarding the sus-
pension of basic travelling allowance. 
Knee the Resolution was received 
from the Association by special request 
only on the 1st August, 1959 it has not 
been possible for Government to con-
sider it

Shri Sam KrMuta Ctapta: May I
know how far this decision has affect-
ed the visits of Indians to foreign 
countries’

Shri BaJ Bahadur: There has been a
perceptible decline in the number of 
Indians visitmg abroad

Shri Vidya Charaa Shakla: Is it a 
fact that Air India International have 
also requested the Government of 
India to reconsider their decision 
regarding the baste travelling 
allowance to Indians’

Shri Baj Bahadur: That demand hat 
been made I am not quite aware 
whether Air India International also 
has done it

Shri Hariah Chandia Mathsr: Is the
Government aware that this step has 
only resulted in imaginary saving in 
foreign exchange inasmuch as the un-
classified returns to this country have 
come down from Rs 48 crores in 1958 
to Rs 37 crores and this Is a direct 
effect of this particular measure adopt-
ed by the Government of India’

Shri Baj Bahadur: 1 cannot exactly 
give the figures, but we have received 
some reports like that

Shri Vidya Charan Shakla: U it a
fact that as an indirect consequence of 
reduction in basic travelling allow-
ance, whereas the number of tourists 
has increased by several thousands, the 
tourist foreign exchange earnings hare 
not increased in the same proportion?




